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Before the National Green Tribunal
New Delhi, (Principal Bench)
OA No. 383/2023
In the matter of President Garden city Residential Welfare Society------ -- Applicant
Vs
State of Punjab and Others—---—- Respondent

Reply to the IA No. 125 of /2024 of Respondent No.5

1. Para 1 is admitted to the extent that Respondent No. 5 is respondent to OA No.
383/ 2023.

2. Para 2 is admitted to the extent that the respondent no. 5 is the developer of colony
named Garden City and obtained license for 9.5 access out of 41.5 acres of land

owned by the respondent.

The respondent No. 5 had obtained license for 9.5 acre which was valid upto
17.10.2008, which has never been renewed. The respondent was to ensure all inside
development works ' of the colony and to obtain completion certificate which has not
been obtained till date. The respondent was to deposit EDC and CiF amount of rupees
11,,33,726/- and 39,704/- respectively which has not been deposited and is yet to be
recovered from him. Further the bank guarantee which is valid up 25.08.2012 for inside

development works has not been extended.

In this connection Galada has written various letter No. 4339 dated20.05.2015, 7400
dated 23.07.2015, 8900 dated 08.09.2015, 10153 dated 19.10.2015, 1093 dated
22.02.2017, 5305 dated 23.08.2018, 5941 dated 28.09.2019, 624 dated 07.02.2022, 152

dated 07.01.2022, 1013 dated 03.02.2023 reminding to respondent to extend the bank
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guarantee and deposit the license fee and EDC charges and a chance was given for
personal hearing wide letter no. 3375 dated 23.05.2022 but no response was given by
respondent no. 5 to Glada. From the facts mentioned about it .is clear that the
respondent no. 5 is not serious to complete the conditions of the license. Hence his
license no. LDC-H&UD/ competent authority STP-Ludhiana/13/2005 dated 18.10.2005
has been suspended and bank guarantee has been forfeited. ( Office order no. CA/

Glada/Ludhiana/2023/1767-1837 of 25.10.2023 is enclosed here with as annexure CA/1.

Note only the Glada has written letter no. CA/Glada/Ludhiana/2023/8492/29.11.2023 to
Commissioner of Police to lodge an FIR against the project proponent for various

offences under PAPRA act. Copy enclosed as annexure CA/2.

3. The response to Para. 3 as far as 9.5 acres is concerned is self-explanatory as given in
Para 2 above. For remaining portion regarding selling of lands we refer to Para 3 of

status report filled by Joint Committee which reads as under:-

During visit the committee observed that the entrance is common,
the and sewerage system is common for the entire project. It is also
prima facie evident from the layout plan provided by the
representative of the project that the infrastructure is common for
the entire project (Copy of the layout plan is enclosed as annexure

CA/3.

4. Para4is fully denied that the resident of garden city have disputes with rival factions

in the local area, except the authorized representative of no. 5 and his one alliance
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who are abusing in public to President and General Secretary and threatening with

dire consequences.

5. The complainant is a registered society. The copy of registration certificate is
attached as annexure CA/4. Further we enclose here with certain documents which
will make it clear the management and operation of 32.5 acres is being taken care by
the project proponent only and he and his partners are fully responsible as per
report of Joint Committee which has been reproduced in Para 3 above.

Enclosed Please find here with letter no. ACA/Glada/2013/12963 dated 16.09.2013
addressed to the project proponent to submit the revised application for approval of
unauthorized colony as required wide notification no. 12.12.2013-5HG-2/2245 dated

26.06.2013 which was never done. (Copy enclosed that as annexure CA/5)

We enclose here with the reply received from Glada from various RTIs.

a) Letter no. 011-25810036-39 dated01.10.2013 written by the project
proponent to Glada for approval of unauthorized colony of Village Dharaur
and Umaidpur (32.5 acres along with application enclosing their in the
demand draft of rupees 10 lacs) Copy enclosed that as annexure CA/6.

b) Copy of letter no. 360/STP{L/TWSR dated 18.02.2015 to ensure compliance
of Senior Town Planer Ludhiana . (Copy enclosed that an annexure CA/7)

c) Copy of letter no. MO(Regular/Glada/Ludhiana/2015/2449 dated 13.03.2015
address to project proponent giving there in the short coming found by

Senior Town Planer and to remove the same. (Copy enclosed that as

annexure CA/8) Ls\,m-(rt)
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d) Copy of letter no. MO (Regular)/Glada/Ludhiana/2015/15334 dated

17.12.2015 enclosing there in the letter no. 360 dated 18.02.2015 written by
Senior Town Planer to remove the short coming and deposit the required
document which was never done. (Copy enclosed as annexure CA/9).

e) Office order no. MO(Regular)/Glada/Ludhiana/2016/2256-58 dated
20.09.2016 canceling the application of the project proponent for
compounding/regularization of 32.5 acre of land as inspite of various
reminders no response was given by the project proponent. (Copy enclosed

as annexure CA/10).

6. It is admitted to the extent that we have filled CWP No. 15713 of 2023 before the
Punjab and Haryana High Court for various development works of the colony and
spend the entire amount of EDC collected from the residents and project proponent
amounting to rupees 81,32,503/- in view of Punjab Govt notification no.
PUDA/CTP/2022/1781-1851 dated 14.11.2022.

7. Para 7 denied fully rather we have observed that the project proponent is willful
defaulter from the day one of inception of the colony and wants to run away from
the expenses to be incurred for the development of the colony. Annexure CA/1 to
CA/10 are self-explanatory .

8. Para 8 is denied fully and the facts are clear from the status report of the Joint
Committee submitted on 30.10.2023.

9. Para 9 is denied fully that the new STP system has been replaced in the year 2022. As
stated by the respondent the Invoice dated 24.07.2022 is just a quotation which

does not bear any GST No, PAN No or HSN No, which is required as per law. Further

L (48.0)
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we refer to point no. 5 to point no. 12 of the status report of the Joint Committee

which are reproduced here.

5. The STP has been provided only for the approved project of 9.5
acres and the same was also lying defunct and in non-operation/

idle condition as observed during the visit.

6. The condition of STP revealed that it has not been operated since
long. No proper land for plantation has been provided for disposal of

the effluent.

7. The project proponent has neither provided separate STP for the
adjoining colony of 32.5 acres not has taken separate permission for

the development of unauthorized colony measuring 32.5 acres.

8. The project proponent has not provided the detail of existing STP,

capacity, technology and record of the energy meter etc.

9. The Committee observed that the project proponent has not
provided the proper sewerage network to convey the effluent to the

STP.

10. The project proponent has not obtained permission from Punjab
Water Regulation and Development Authority (PWRDA) for

extraction of the ground water.

11. The project proponent has not provided separate channel for

carrying and disposal of storm water drain.

s e
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12. There are 3 deep soakage pits provided by the project proponent
where in the domestic effluent carried through sewerage line are

disposed.

10. Para 10 is denied fully as the main wholes provided in the total colony were not
covered on the date and time of the visit of the Joint Committee.

11. Para 11 is denied fully as the respondent no. 5 is the project proponent of the total
colony measuring 41.5 acres. As stated by him he has sold the land to other person
even then he is fully responsible as the plot have been sold by him also as admitted
in Para 3 of IA no. 125/224 and still are being sold in 32.5 acres of area and the
houses have been constructed in the name and the style of Garden City and all the
residents have there Aadhar cards, Pan cards and voter cards bearing the address of
Garden City Colony.

12. Paral2 of the respondent it is prayed that the status report of the Joint Committee
filled on 30.10.2023 may please be treated as final as this is based on fully facts and
District Magistrate in her affidavit in para 5 has requested to dispose off OA no. 383
of 2023 with proper orders.

13. Para 13 has been written just to gain time and the status report of Joint Committee
is fully based on facts.

14. Para 14 is denied fully. In this Connection we will request to refer

3.0 observation made by the Joint Committee during site visit which

is as under

— ol —
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The Joint Committee visited the site on 07.07.2023 and also

interacted with General Secretary and the President of the Garden

city resident welfare society and project proponent.

15. Para 15 is denied fully

a) The respondent no. 5 in his para 2 has accepted that the said praoject
was carved out of 41.5 acres of land owned by the respondent no 5 only

b) The main project proponent was interacted by the Joint Committee as
mentioned in para 14. Not only that he was accompanying the total team during
their visit to the entire colony.

c) In this connection we will refer to para 4 of the observation 3.0 status
report of the Joint Committee which is based on facts and which reads as under

As per the plan layout there as 79 residential plots in the approved

project of 9.5 acres and nearly 450 residential plot in unapproved area

of 32.5 acres. Nearly 10 to 12 houses have been constructed in the

approved project of 9.5 acres and nearly 140 houses have been

constructed in unapproved project of 32.5 acres.

d) The Joint Committee visited on 07.07.2023 and the STP was found to
be non-functional and it was shown to the project proponent also.

e) The project proponent was personally present at the time of visit and
was interacted by the Joint Committee and he fully participated in the

discussion.

Arewers g
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f) Itis fully denied. There is no proper sewerage network and STP is not

operational the project proponent does not have the consent to operate the STP
E\}en and functioning of the STP without consent is also punishable.

16. There is no error in the report of the joint committee, as all the points relating to
environment pollution and STP functioning were discussed in detail with the project
proponent and in the presence of the General Secretary and the President of the
Society.

17. Para 17 is denied fully as the status repert of Joint Committee is based on facts and
respondent no. 5 is trying to gain time and deviate from the main issue of
environment pollution.

18. Full participation was done by the project proponent and status repart is based on
facts.

19. This was not a surprise inspection. The project proponent was informed in advance
and he fully participated and was interacted and visited the entire colony along with
the Joint Commiittee.

20. The status report of the Joint Committee may please be treated as final as it is based
on facts.

21. It is respectfully prayed that this status report of the Joint Committee may please
treated as final as this report has been prepared by the Senior Executives of the
Govt. and filled under oath by the District Magistrate.

22. Sufficient time has already have been given to file the objection but he has not filed
the objection till date. That the report has been based on facts.

23. The application has been raised just to gain time.

Yot e
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Prayer

a. The status report of the loint Committee filed on 30.10.2023 may please be
treated as final as it Is based on facts.

b. The project proponent may be given a specific order to make proper
arrangement for functioning of STP for the entire colony of 41.5 acres and
in specific time. Alternatively it is prayed the District Administration may
come for rescue of the residents of the colony and other lacs of residents of
adjoining area who's are using this contaminated water which may prove
very harmful for their health. The District Administration can help us to
force the project proponent to get the sewerage network of the colony
attached to sewerage network of municipal corporation Sahnewal which is
just at a distance of 100 meter only.

c. Any other order which this honorable tribunal deems fit in favor of the

complainant.

For Garden city residential welfare society
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